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SL.NO. 53 Dt- 73 yui 20
BEFORE THE NATIONAL GREEN TRIBUNAL _~ ':(:)}f""
/64 PN
EASTERN ZONE BENCH, KOLKATA ,,Q \‘ff \
SARBANI MITRA \W ‘u
_ e nomey |
- \\\ o \Fead. No.551508 / ,}
ORIGINAL APPLICATION NO. 188/2023/EZ @,, >, &/
\QAI{ C
RAJKUMAR DAS
........ APPLICANT(S)

VERSUS

MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE & ORS.

........ RESPONDENT(S)

ADDITIONAL AFFIDAVIT FILED BY THE WEST
BENGAL POLLUTION CONTROL BOARD.

Most Respectfully Sheweth

[, Sri Subrata Ghosl, son of Shri Biswanath Ghosh, aged about 60
years, by faith-llindu, Occupation- Service, residing at
Narkelbagan, Gorcsthan, Chinsurah, District - Hooghly, do

hereby solemnly declare and say as follows:-

23 JuL 2024
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O1. That, I am the Officer on Special Duty (OSD), West Bengal
Pollution Control Board (hercinafter will be referred to as the
‘State Board’) and I am well acquainted with the facts and
circumstances or the case. I have been duly authorized by the
Respondent No. 01, to affirm this Affidavit on its behalf and as_ ===

/2 ON

R
such, I am competent to do so. /Qf WIRR Y

/
(f O( SAROSTRY | *

Y] 8
£a10l08) £
\\* " P&%é-m‘s /’/Q:"

\ Q\ e ,-9:/;/
02.That, this affidavit is being affirmed in pursuant to the ()rd‘m{il,\DA—‘r\/;/ '

passed by this Hon'ble Tribunal dated 09.04.2024.
03.  That, the Hon'ble National Green Tribunal vide order dated
12.01.2024, constituted a committee comprising of the following
members: -

1)Senior Scientist, Wes Bengal Pollution Control Board;

ii) District Magistrate, ’aschim Medinipur
04. That, in compliance to the order of the Hon’ble National Green

Iribunal, the State Board filed the Committee report by way of an

atfidavit duly sworn in on 08.04.2024.

3 JUE 2024
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05. That, the ITon'ble " ribunal vide order dated 09.04.2024 stated “there
is lack of clarity ir the averments made by the Committee in its
Report with regard o the usa ge of water. The Report or affidavit also
does not show whether the West Bengal Pollution Control Board has
apprised the SWID of this fact. It has not been explained as to where
the water supply of Kharagpur Municipality is obtained from.” The
Ilon’ble Tribunal thus ordered the State Board to file additional
affidavit explaining the above facts, after taking up the said issug,/,,{ - O F b

/:EDO\J f?p
with the Respondent No.3, State Water Investigation Directorate. [/ F# / SAR&QM

ES
S T
H»V\

\

06. That, vide letter datcd 13.05.2024, the Environmental Engineer & }&OAH C
charge, Haldia Regional Office, being the Nodal Officer was
requested to take up the matter with the other members of the
Committee in contoxt of the permission of the State Water

Investigation Directo -ate (SWID) regarding borewells.

Copy of the letter of the State Board dated 13.05.2024 is annexed

herewith and marked with letter “R1”,

23 Jul 2026



07. That, the Environmental Engineer & In-charge, Haldia Regional
Office of State Foard vide letter dated 16.07.2024, reported the
following:

1. That the agreemert of water supply was made on 09.02.2024

between the Kharagpur Municipality and M/s. Ramsarup
Industries Limit>d at Saha Chowk, Nimpura, P.O.- Sahachowk,
P.S.- Kharagpur.

ii. In the previous report the Committee suggested to close the
=== borewells and to use water supplied by the Kharagpur
YAY - Municipality on'y, based on the recommendation made in the
| .__;Environment Clearance issued by the Ministry of Environment
) | & Forest, where t has been mentioned “Total requirement of the

water shall nol exceed 660 m®/d and shall be met from

Kharagpur Mun cipal Water Supply. No ground water shall be
drawn either for construction or operation.”

iii.That as per direction of this I{on’ble Tribunal, the State Board
appraised the matter to SWID and the SWID, Paschim

Medinipur reported that they have given permission for 3 nos.

of borewells in favour of Ramsarup Lohh Udyog (unit of

Ramsarup Industries Ltd.) on 04.01.2010.

23 JUt 2024
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iv.On  appraising the above- stated matter to the Kharagpur
Municipality, the Chairman, Kharagpur Municipality vide letter
dated 12.07.2024 communicated to the State Board that an
agreement has been made with M/s. Ramswarup Industries on
09.02.2024 to supply excess water upto a maximum of 2MGD as
per terms and conditions in the agrcement. The water is
obtained from Kangsabati River situated at Keshapal.
Copy of the Report received from Environmental Engineer & In-

charge, Haldia Regional Office of the State Board dated 16.07.202 }A{/ ’Ymé‘ b

O~ f¢ A\
/i ." S “._ \‘.
annexed herewith and marked with letter “R2". f %/ nll?vf‘,’ﬂrﬂf MiTpg \'5 |
'l'\(ﬂ 6. No. 55 150 z’! "/‘
08. That, the State Board vide Memo dated 09.07.2024 issued a dired tig)h 8'&.,;?

A /
Y

upon M/s. Ramsarup Industries Ltd. The unit has been directed:

(a) The .industry shall always operate its Direct Reduced Iron (DRI)
kiln with Waste Ileat Recovery Boiler and Electronic Stability
Program (ESP).

(b)The industry shall utilize dolochar generated from the kiln in
Atmospheric  Fluidised Bed Combustion (AFBC)  boiler for
generation of power,

(¢) The industry shall submit a copy of an agreement with Kharagpur

Municipality regard ing use of surface water.

Jut 2024



613

(d)The industry shall take permission from SWID, West Bengal in

favour of M/s. Ramsarup Industries Ltd. for all of its ex15t11}},/f e

// O 22 “’?L'
borewells and submit the same to the State Board. SiRp ‘3
/*, M#'/MITR A\
ARy
(¢) The industry shzll develop adoquate green belt inside the Eﬂaﬁfeﬂ Ho.. 5515108, ,’ *
2 /
premises. { H C(‘\S%’

(f) The industry shall install opacity meter with the stack of DRI kiln
with installation cf online display board at the gate of the plant.

(g) The industry shall strictly comply with all the conditions as laid
down in Iinvironmental Clearance, Consent to Establish and
Consent to Operate.

Copy of the direction of the State Board dated 09.07.2024 is annexed
herewith and marke d with letter “R3”.

09. It is therefore respoctfully prayed that Hon'ble ‘Tribunal may pass
such order/orders as it deems fit and proper in the interest of
justice.

Uanslubn L,

DEPONENT

2 3 Jui 2026
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VERIFICATION

I, Sri Subrata Ghcsh, son of Shri Biswanath Ghosh, aged about 60
years, by Religion - Hindu, by Occupation- Service, residing at
Narkelbagan, Gorcsthan, Chinsurah, District-Hooghly, do hereby
solemnly declare and say as follows:-

1. That, I am the Officer on Special Duty (OSD), West Bengal
Pollution Control Board and I am well acquainted with the
facts and circumstances of the instant Original Application.

2 That, the statrments made in paragraph 1 of this affidavit is

true to my knowledge and belief.

3. That, the statements made in paragraphs 2 to § of this
affidavit are myﬁinformation derived from the records
available in ‘he office of the State Board which I verily

believe to be rue and the rest are my respectful submission

before this Hcn’ble Tribunal.

| Upwde Mt
ety &/ K tproboiils DEPONENT
ﬁ7 / B
Identified and corrected by me /

Advocate
WBPCB

sojemnty Affirmed &

Declared Before Me
nn identification.
i ' -

SARBANI MJT.
NOTAK
Regd. No-5515/08

73 JuL 2024
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West Bengul Poliution Contrel Board 7o 23358213
{Liepuriment of Enviremmenst, Fax 233% 281346730

Cinvernmen! of West Berd)
Paribesh Bhawan Bidg 104, Block LA
J— Sector HE Salt Lake, Kotkats 700 106

Mema No. [2f - 3£ /Wﬁ” A 6"{)‘?"2’"*

1o
Fhe Environmental Fngineer & hicharge.
Maldaa 0 13

IB82023/L2.

Sir,

his is to bring to your notice that in the nhove-mentioned case. Hon'ble NOT, Eastern
Zone in Para 8 of the order doted 09 04 2024, hos recorded the Commitice Report which %m
recommended the sealing ot the existing borewells of the said unit. Le Ramswarup Industres
Lud, and only use of water supplied by Kharagpur Municipality as per agrecment.
{copy of order enclosed

In Para 9 of the said order. the affidavit of SWID states requisite permission was given
for operation of the existing borewells 1o the aforesaid unit. As the Committee report
contradicis the affidavit of SWIIl. vou being the nodal officer of the Commitec. are

i requested o take up the matier with the other members ot the Commitiee 11 Contexs «}”2’?’?
! permission of the SWID regarding borewells, clarity the same and send a report 1o this office.

The matter will be heard on 15.05.2024.

Yours farthfully,

Officer on Special Duty (04 F)
Wost Bengal Pollution Control Board
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Reply of the Committee constituted by Hon’ble NGT w.r.t the observations made by the Hon’ble National Green Tribunal, Eastern Zonal
Bench, Kolkata in connection with the O.A no. 188/2023/EZ dated 09.04.2024.

Sl
no.
8.

| 10.

. Observation of Hon’ble National Green Tribunal, Eastern
Zone Bench, Kolkata

xmw_< of the State Board

| We have seen the Committee Report. A:mﬂmnoz in the

conclusion mentions that the Unit of Respondent No.4
shall seal the existing bore wells and only use water
supplied by Kharagpur Municipality as per agreement. The
said agreement is not on record.

| Forest, IA Divisions vide F.No. J.11101/229/2006-IA Il (1) dated 03.10.2006 under

The mm«m.mBm:ﬁ of water supply made on 09.02.2024 between the Kharagpur
Municipality and M/s. Ramsarup Industries Limited at Saha Chowk, Nimpura, P.O-
Sahachowk, P.S-Kharagpur(L), Dist-Paschim Medinipur is enclosed as Annexure-I.

In the previous report the committee suggested to close the bore wells and to use
water supply by the Kharagpur Municipality only based on the recommendation
made in the Environment Clearance issued by the Ministry of Environment &

specific conditions Sl no. (iv), where it has been mentioned “Total requirement of
the water shall not exceed 660 m’/d and shall be met from Kharagpur Municipal
Water Supply. No ground water shall be drawn either for construction or
operation.” (Copy enclosed in Annexure-I).

The affidavit of the Respondent .Zo.,u: SWID, on the other
hand, states that the Respondent No.4 has requisite
permission for operating the existing bore wells.

Thus, there is lack of clarity in the averments made by the
Committee in its Report with regard to the usage of water.
The Report or affidavit also does not show whether the
West Bengal Pollution Control Board has apprised the

CWA/IN AFf H_)m

e Fart 1+ hae
Svviws OF UiiS 1all. as.

It has.not been explained as to where
the water supply of Kharagpur Municipality is obtained

from.

As per advice of Hon’ble NGT, West Bengal pollution Control Board appraised the
matter to SWID and reply of SWID in this regard is enclosed in Annexure lli.

From the reply it has been noted that permission for 03 nos. of bore wells has
been issued in favour of Ramsarup Lohh Udyog (Unit of Ramsarup Industries
Limited) by SWID on 04.01.2010. |
Also, West mm:mm_ pollution Contrcl Board appraised the matter to the
Chairperson, Kharagpur Municipality and from the reply of Kharagpur Municipality
it appears that water is obtained from the Kangsabati river. Reply of the
Chairperson, kharagpur iviunicipality 1s enciosed in Annexure 1V

N

\\Srlr&\-; 0324

Sisir Mondal

Environmental Engineer & In-Charge, Haldia R.O

& Nodal Officer of the Committee
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1 ANNEXURE-T

s A T TR BN,

RSN Ay e

This Agreerent js made on this the
FEBRUARY. TWO THOUSAND & TWENTY-FOUR A.D,

BETWEEN.

The Board o»f Councillors of Kharagp‘ur Municipality
represented by  the Cﬁairpersen, Khara_gpur
Municipality % having  It'g Office at Jhapetapur,
Kharagpur, IP.O,-‘¥{hm~faggpur, P.S-Khamgpur {Town),

District-Paschim edinipur,

..... o Hereinafter called  the
Kharagpur Municipal Authority of the
FIRST PART fwhich  term unless
fepugnant to the context shall mean
SUCCessor in office or lega_l
Tepreseritatives of the first party).

~ oow Faas i

P 824
“r:}“éf’
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AND

2 %

M/S RAMSARUP INDUSTRIES LIMITED,at Saha Chowk,
Nunpura,  P.O. {Local),
Distriet - Paschim Medinipur, having its registered office at
S.5 chamber, 5 C R Avenue, Kolkata-700072.

-Sahachawk, P.S.-Kharagpur

Hereinafter

..............................

called the
Consumer of the SECOND PART {which term
unless repugnant to the context shall include

it's assignees or legal representatives).

WHEREAS as per request & application of the Second
Party / Consumer; the Board of Councillors of the

Kharagpur Municipality in  it's meeting  dated 24tk
January,2024, principally agreed to supply excess water to

the sccond party.
AND

WHEREAS in It's meecting of Board of Councillors, dated
06t February,2024 vide resolution no { miscellaneous),it
has becn resolved that there is sufficient excess water and
the first sarty may supply a maximum. of 2MGD of water
to M/s Ramsarup Industries Limited i.e. the Second

party, as a bulk consumer.

Contd. P/3.
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WHERELS the Kharagpur Municipal authority has decided
10 supply make up water to the consumer, for the purpose
of Industrial / Commercial / domestic use at the site of the
company at Saha Chowk,Nimpura, P.O. ~Saha Chowk,

P.8.-Kharagpur {Local), District -Paschim Medinipur.
AND

WHEREAS the consumer company has agreed to purchase
water fram the Kharagpur Municipal Authority on the

rerms ar d conditions hereinafter appeanng.

NOW TIHEREFORE, the parties hereto, hereby covenant
with ¢acn other to observe and perform the following terms

and conditions.

TERMS AND CONDITIONS OF WATER SUPPLY :

‘| That Municipal authority will supply 2 MGDwater
per day, to the consumer at the factory site of the
second party at Saha Chowk, Nimpura, P.O. -
S hachawk, P.8.-Kharagpur (Local), District Paschim
Modinipur for commercial & / or domestic use @ Rs,
25,35 (Rupees Twenty-five point three-five paise
only) per Kilo Litre; for an initial period of one year

from the date of starting of supply.

ﬂ//j J‘} ;VM'W
1(*’ ;»{M Contd. P/4.
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. That Make up water will be supplied to underground

water reservoir, to be constructed/ repaired by the

consumer, wirlun its premises.

In no circumstance, water will be drawn directly by

pumnping from the service connection.

That the supply of water would exclusively depend
upon the availability of source of water, in case of
uravailabilits

period/ summer/ natural calamities etc, the 1 pé{r‘by

/
should not be liable for supply. " * |
O

That iz case of interruption & / or shortage of « '%r

duz to above reasons &/or for any other act of g \\ H C

the 201 party would not make 1% party liable for that
& 1 or take any actionagainst 1% party. First priority
anl obligation of the first party is towards the
inh.abitants of Kharagpur Municipality and excess

water only would be supplied.

That supply will be metered and meter rent @ Rs.
5000/ -{Rupees Five thousand only} per month will

be payable by the consumer.

Thit suitable water meter will be supplied and
installed by ‘he Kharagpur Municipal authority at

the sending end (Jharia Head Works). The meter will

of water from its source due to lec}»ﬁ"’ \1’\ Op
\/«p\



X

|5

621
I
P
) N i
i "_‘”i*‘ Y N
o \1'\3'( o - Ly
—?’a % % T
viod
(5™
be sealed by the Kharagpur Municipal Authority to
avoid tampering. The water meter will be maintained
by the Kharagpur Municipal Authority or it's agency.
Th: second party will be at liberty to inspect the P
meter from time to time as and when required. A KIT;_Oﬁ:%‘\\
4/0(2’/— ““m.\\//%\
. ’ i ) | / ARB
Ihat  monthly  bills  will be raised agpmf‘»t I MM/TRA )}1
|

T
consumption of water at the rate menr‘m@“&g‘j 0?5;5 / y
/0

he einabove for payment within the due date, at;(d’
penalty charge @ Rs. 1.00 per 1000 litres or at a‘r‘@"i@fﬁ/
otter rate, as may be revised by the authority from B

time o time, will be charged, if the bill is not paid

within the due date.

Thit the Kharagpur Municipal authority shall have
the right to revise from time to time, the rate of water
charges and connection charges as mentioned above
in svery year & as and when considered necessary.
The penal rate may also be revised as and when
considercd necessary.

Presently, water is being supplied @ Rs.25,35
{Rupees Twenty-five and paise thirty-five only)
per Kilo Litre for one year, as because it is a new
ver ture of the company at Kharagpur from which the

locad people would be benefited. After asserting the

rat: of water supply from different establishments,

v Contd. P/6.
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such as Haldia Development Authority, Asansol -
Purgapur Development Authority & others, it was
found that the rate of Haldia Development Authority
was/is highest 1. e, Rs.25.30 per kilo litre and
accoreingly Rs. 25.35 per kilo litre of water, is fixed
Aax surply rate o1 the firgt yvear of supply,

Y. That i the bili is not paid within 30 days from the -

—
- —

due date, the waler connection will liable to be cut off /‘E:I Oﬁ‘

4»*\\

SARB \
fune o’ Rs. 1,00,000/-(One Lakhs only) will have uu, M,ff"’é”’"‘? \?’

be borne by the consumer. The reconnection charge%(ﬁ \fs’egd Ho.. 5515193 /

0*2-

. « . - ALY
WD o prior nolice and re-connectioncharges to thf‘;(_,

arc alsc subject to revision from time to time,

WH C

). That if no water ig consumed or water
consum ption is less than 50% of the sanctioned
quantit’, consumer will have to pay the minimum
charge at the rate of 65% of the water charge for the
quantity of water sanctioned. to the company /
consumer, at the rate fixed by the Aﬁthoﬁty, from
time o time. However, the First party will consider
any difficulty in taking water by the Second party

due to natural calamity.

i1 That no water in excess of the sanctioned

{uantity of 2 MGD per day may be drawn,
D”} e Contd. P/7.
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[f more excess water is produced by the first party

anc if the first party is interested to supply the same

to the secona party; first party would communicate

anc thereafter the second party may apply to the

First Party wihich application may be considered by

the first party. at the rate to be fixed by the first =
par'y, at that rime. @‘ OF //i/\

,/Q
Cy SARBAR, \
T That the K.GP Municipal authority dssujw mﬁgg/‘mﬁ? \
no vesponsibility in case of failure of water su‘ ,l_\‘ egd. No,. 5575/08 ;I’

4

: /&)
due to power failures, major breakdown of «:u y, ‘~-“H____,,/0yé

ro‘% H C“ 2 4
sysiem or any other reason which is beyond contrel={lii

of the Authority &/or due to natural calamity.

13. That if the water meter is out of order or do not
funetion, due to any reason whatsoever; during any
period, the bill for the said period will be prepared on
the basis of average consumption for three previous
bills or on other agreed reasonable basis, as may be
determined by the Authority and will be binding on

COnsumer.

14, That security deposit of Rs. 385,00,000/-
{Thirty - five Lacs only} is to be deposited by the
Second Party anto the First Party, within a month

fron. the date of this agreement.

C»Q})k %ﬁ“ - Contd. P/8.



NS That the consumer is to bear all the principal &
ullicd expenses (such as cost of materials, cost of
wa er meter, laying labour / other charges etc.) for
lay ng/repairing of 500 M.M. Dia D.I risiﬁg main
from  Jharia Head Works to the nremises  of
Ramsarup industries Limited at Saha Chowk,
Kharagpur with other relevant expenses; as may be
fixed & called for by the first party. The water pipe
line will be the property of the second party /
consumer & dedicated to the second party’s project, /f——-*‘«\
consumer would never claim any adjustment for t}}zrf"'() e, "’

O/
expenditure  incurred by it, on any argumfr{nt,; ilS‘BAN:M,TR ;P,

f TRy

whatsoever & at any point of time. Ny P
‘n\lll(i% \ #0d. No..55, 50 8;‘f ')5};.

16. That the Kharagpur Municipality may, at h’&f@ﬂ -._-CO\\)Q"’

discetion, revise the terms and conditions, regarding “‘*-‘-‘:

supply of water to the consumer, with prior

mtimation to the consumer/ company.

17 That the consumer / company will not make
any structural changes, additions, alterations and /
ar interfere the water supply line, without prior
permission in writing, from 1"Party / Kharagpur

Muncipal authority.

18. The consumer / company, shall be held

mspmaszbie for any material and /or any other
vv“i/’
L@) Z"""’ Contd. P/9.
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damage of the water pipe line, ete. from the point
aftet the water meter at Jharia, to the
undergroundreservoir within the premises of the
second party and it shall repair and / or make
replicement of the water pipe line at it's own costs.
Fxemntion for nayment would not be allowed on the

ground of damage in water supply pipe line.

(o That the consumer / company, hereby dec}ar /\]T OF\
\‘4/ \\\\

that it shall not raise any objection, if authorl,fe@/s
. f ] \
persons of  the  Chairperson, deputed for {t’fu{*ﬁ NOTaRy ’?A- :>'II
. . , . 3 d.
inspection or repair and / or maintenance wor U\F N 5515/pg *
wate” supply pipe line enters in it's premises zmd :L{ S5/
\J CQ/
further declares that it shall not allow any other ==
person to take water supply without prior written -

periy ission front the Chairperson.

20 That the Second Party, further declares that it
will intorm the first party about any fault and / or 3
dainuge in the water pipe line under it's control and '
the second party itself will repair the fault and / or
dumzge of 'he pipe line & the second

party /consumer will bear the cost of such repair.

21, That the second party, further promises that, it
would not claim any compensation from the First

party if the water supply is stopped and [/ or affected

(@:&;‘ - Contd. P/10.
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due to clectnical and / or mechanical fault and / or
lumages in the water supply system or by any
lectricity  failure  or by any natural calamity.
lowever. toe first party will put it's utmost effort to

restore the water supply at the earliest,

Py} That o prevent any damage or tampering of the
waler supply meter, joint visit in every three months
vould be held by the partics though the control 6V
i 1¢ meter would absolutely be with the first part\«//i SApp 4 Wy m ,O,

(o Norz, A4 ]:I

23. That it is categorically stated and ck&lye‘g “Hy,. 55150 / #

’Y—Op\\\

understood that the First priority would alwaaf g '()
renderwater  supply  to the inhabitants of thé\H
Kharagpur Municipal area as first priority, in all

relevant times to come. There-after second priority

wlil be to supply 2 M.G.D. of water to the second

prerty.

24 That the second party will arrange relevant
permissions from the national high ways authority

and railways for the laying of the pipeline, if required,

28, That if there arises any difficulty beyond the
control of second party, in taking water supply for
labour dispute ete., then the second party will
recuest the 1’ party to stop supply of water for a

Tp Contd. P/11.
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(11)
specified  period  and the application will be
ccnsidered by the 1 party and no water charge will be
applicable for that period.
. A 0\] /J\
““hat the relevant terms of this agreement will q‘fmé} SARB, \‘:*’

/ ANy M! a
into force from the respective/relevant dates. (5(  wory Ay ) )

Iml

] WITNESS WHEREOF the Chairperson, Khm'mwgigd Ho..5 J5!5/03
M unicipality on behalf of the Board of Cmunuﬂa qu‘x.. QQ;
Kharagpur Municipality & the resident head of M%“‘igg"
FAMSARIIT INDUSTRIES LIMITED do hereby sign

{1ese presence on the day. month & year as noted

b ereinabove

froneond Lf:ex? wcuv}&?

«“’;\E ﬂ,f enr

g&‘;xgmu by, the Chairman) (Signed Py /Tor anﬁ\ \ bebalf

E“

Kharagpur Municipality) of the Céhbumer)

Address ; Address

1. Witaess : 1. Witness !
L,f!h;',;?.}; R{ L{/-X";*& &f@% Karpaot ASML‘J
S A E KGPPLUN A6 M. lonmmes el

Y E-Bik, FE Blede
Qu%»kcwww{}c;y‘ webvadn Jocl0 g

2. Witness: 2: Witness :
3 A ek 4
oo j;'ﬁ ‘5/\,,\2'«- 5 .Y ;mv‘_i"((h\/’\i{:&iu‘l“vg”{/ﬂ
o - 8 B . :

%Mé aat H
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(11)
speeified  period  and  the  application  will  be
considered by the 1 party and no water charge will be

applicable for that period.

26, Th at the relevant ferms of this agreement will come
ir to force from the respective/relevant dates.
IN WITNESS WHERECF thc Chadipérson, Kharagpur
Municipality on behalf of the Board of Councillers of
I«Th::rz‘xggpm‘ Municipality &.the resident head of M/s
RAUSARUP INDUSTRIES LIMITED do hereby blgu«/\’\ﬁ O\

ihese presence on the day, month & vear as n It/ﬁ}gq “\@g\
4 o 7 '\
hersinabove, ,’i/ * I/ ZMM MiTny \ '5;\'“
Nen \Regg 4Ry " |7
NS\ "1, /)
2 / “}" \ /3/' f,-/"}
e . g}—/\ n:‘m/f 1507 L Gy & ‘A \)Q;’;;
.............. . et = O\ =
’ fi’")‘l :'\‘hﬁ 19\}& q) \gi:"_g_‘\:é“;j//
";(b: gied b, the Chairman) (Signed b /for anﬁ\m behalf
}\.Emmgpu r Municipality) of the CKLumcr i
. *’/' D L g‘r
‘*\,LM{;] 1
Address @ Address
1. Witness - 1. Witness
e, 1.’.{Lffr.f§'”“ Houbekr Kusen sruact
SR RG PLLN BEM. Conngn )

ve-Sle, FERLek
%t‘é«krmim@qr  Keteda Jeclog,

2. Wimess. 2: Witness :
g{j_ J ‘IV ; )j;;\m."f !'.‘,‘,, ‘.s S g i"{ Luu{)&""‘b"ﬂ“ (;“{lklt
o LWty de TS s ¥ h!f\u.l}i”é‘f ( REL_

abpy 6§50 5
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issued by -the Wmt Pen

© Funicipalit

xo S04 ;{}?%12006 AT
» ' (‘ovemmant of ndia
) Wiinistry of annunmonf & Forests
LADIvision

Telfax 953{3 ofmv-
Paryavaran k
. GG Complex, Lo 1f
' New Delhi ’E'i()ﬂm

Date : 3™ Ogtober, 2006
To, .
an qmg Dncmor
Famsarap Lohif Udyog Limited
7C, Kiran Ghankar hov f‘ oad
H”mmm Chambers, 1*.Floor .

e L /o2

Phone- ,033"213 ‘63___ .
Fax. No RNy

Eemall l\;::‘\,\
R A ST\ AN
Subject - Rdragpur, District Pasehii ~_

hy M/q Rams\,r(g}‘un I nhh Heyng | imikar \\4‘\?
: 2w

anhr‘“nmentai Clearance:md

o, . )
This has sference - tu your: lelteu n'" .RLUU" '\//_06 dated 22” ung 2008 slongwith
application, EIA/EMP and ra}a‘ arojeat. ciocumdnts also With CD.and oubsequent clarifications
furnishad by you vide your lette 'ated 10" hily 2008, for- environmantal olearance on the above
menlioned profect. The Mmisiry,o Environment and: Forests hasg exanilaed your application, { is
noted that'the proposal is:for 0.3-UTPA. Intagiated stest plam atIndustrial Estata, Kndepur in
.I}Isw t Pashehim Medinipur, West Béngal lo.manufacture: 0.291 MTPA Cast Bllists and 31,300
TPA Cold plgs besides co- gersratfon of QD.MW:pcwcr; irectReduced Iron (DRI)-Plant WJI be
milmi 1‘0 prodL ¢ 50% i:zf i ' carbor ..DRI Plant WH congl st of raw-

i\c;w lutql coét of ihc:. f.jroje
3.0, Public hearnm; mee ing

' - 'ar apur
dustilal Developmeut COI’}ﬁM‘dUOH Ltd Fag-jgé uad
n:; 402 dues Iand

Jurig 200

prissesslon {:’erﬁf;c,ﬂ e-for ’acqunf
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Tha f\ummg _Qf Envirot ment and Forests herely .;1(,\’_(‘)[(1&, e»;wcxonm ntal clearancs lo e
g o8 of EIA Notificalion dated _J? January, 1994 as arnended
ui;;»r' to ¢ tr LL gon plignee of the following specific-and general ¢ wonditions:

;: 3
fime the wnsalon !cvc £
moritoring syster ¢ shalt.
"‘f‘aH be prov’ciud o thal p

axcaads the ism,

: / and mteslocmnq muurm
;f;rt()[’} sad in case emission lavel

-fur cnec,i\mg fuem Ive emisglons from an tha vu!ncraou SOUTCEs
handlings #ic. shall be provided, Further, spamﬁc
dnst supprassion syatern. consisling of waler gprinkling,
suction hoods, Tans and bag filters etc. shall be installed al matérial transfer points, Blast
fNI'H(‘u stoek house ang other enclosed raw nﬂt@nai handling areas, Cenlralized de- /7
ing systein .e. collzcion of mgmxfw eriisaions tifrough suction hood and subseque 1174
FTERETroNGT bag -flier. or ANy oliel dedit

mprc)onatat j ds‘aSIgnbd ‘hergm conformmg to. t
ans-shall | ittorad

rx :sl:m% t‘m‘m(‘ﬂ mF\’s‘- uie“

amasures lika pmvzwxon ifx

viral

hu slanci’cxrdo for. elcx,tnc arc fumace m

Bl ort: the company.shall msxanWaste Hoat ancovcr“\
Godars (WHR 2By {o recavur the was ste haat and ‘genejate -power from the steam producad\
by the WHRE. The - parti x!at;afém‘issio_ns from. the: WHRB. ‘shall . be controlled by
:rmfnkia‘uon of (‘oP 2 “the CPCB spex fo particulate emissions shall not
ccead 50 mg/Nm. ?un uer Tthe oompany shall insfall Dry Fog st Supp;ession in 1he
mutwa[ Mndhng area,: Cry s cleaning systein’in otary kiln, bag filter in: DRI kiln, Dust
catcher and ventury-type ga izieamng systern, to the BF. Al eirilssion from EAF will-bs
controlled by prowdu‘g hood. ove; TEAF and Bag ﬁltwr fume extraohon sy&iem in ladle

an { D)'iét cefsung aed By

As xf“ad"‘,ﬂh’*d it

rotal reqmament of the
Khm agpur ¥ "'fp :
canstraction ‘or 0pé
refiéoted T thr, EINE"xF
its ;mrer rﬁry{* ing «md e
b gk i ft
ffwtxm tr ol g

1t U Ar, ‘?‘ol\d \wastas are J~er1erate" ;
Soale and ‘dust BMS =slag: & i fand fill
from Blast Furnage” shall. be glamﬂatediand soldto the Cemant plants localed iear by
for §lay gement. Scrap from GMS and other dreas: shall be rogyeled in'lie proposed.
slant to ha exteilt riossible. Pust from ESP of waste heatthoiler o Captive Power Plait

e finalyremittedthrotgh stack f/# / '84/?5_’%/-"‘ ANe

al: low ly)ng feas. Shc‘_ ,
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" downward diraction as wel as.where maximum grcund Jevel concartrwon of SPW soz

M,

R

shall be sold (o the roasdmum extent ppssible and balance. shall be dumped in @
seolired, land il area. Dus st from DRI de-dusting and other de- duafmg systormn shall be
dunmm jIn g.secured :]4|1_v."": [ '_';- mod }and fm f01 dumpmg m suhd wasle shall be a8

Per (’P("B aormIs. .

Hux r‘mnprnw bhnf,” de r’lo;:» Qurfazoe A
for u r'; mtxms m th & fean

resords mamtd n“d c:° pei

The proj urﬂ _the C:m oliance of i! e ;eﬂommnndqtmb made In

\ct quthomles e )t 3{1‘i¢tiy adhers to the stipulations made by the West Bengal

e uarmd out Wethout pnar )

NV further mpansmn or edffmteono in the p an 8 hou
u, ,Jro,:al ul \m M nLﬁr of Envirepment.and Forest

r

Al tpast fou amblent alt 'c‘uah(ymomtormg e ion
and NOg a1 -anticipated fh con Ultationwith. the WBP B, Dat ‘on-amibient air quality

and slack emission sho! l,‘d.be & gufarly submitted fo-this Ministry including it¢ Regional 7 /
Office at Bhubane‘shw rand the WBPCB/CPCB onee ln- sx‘( momhq

traaieo 50 &8 to conform 10
199_3 and 31*‘ Dweml =

eHJ‘ 3
‘*tand’nds pre onbed ‘
' ed fo

:aH he ke;;t Wb” within tha \%_};

s\emmdardq (8o dBA) by providmr gise control -} rcluding. asoustis. ioods,
g all souress of noise gaheration, The amblent nojgse javals

ards “prescribid undm E‘ M Rifles, 1989 Vi 76 dBA

{he overs H rsolse levc},afh_ afic

and he'z}th.ca ‘
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wdhe

rovide requisite funde both recurting and non- ecurring 19

fed by the Ministry of anmmnont snd Foresis 88 Wd!

with ihei unpimmniatxon chu:iule for ali the Condlt'on
o § othér nu

ajmel authodities wil- 1
it the conditions el
ag the Siate *ovc’,mn,cmt ﬂ.mc
d her

RN

ﬁtzg,'tau;z

al - Q:hm of ths inls y al GPCBWEE

i, The I‘\EW;K)FJL
momiomd mzta ai_ _1g .

sitoutated ccmdmon%
itk statistical: mterptehuau'sh

oject Praponent sh"‘m n"\fmm \he puoliu thak the projeot‘ has bizen acgordad
nantal clearance, L;y the Ministry and copies of. the clearance lelter are *wmhble
the WEBPCE BiCommi teg, and may also be sesn’ Lat Website © af the Ministry of
nant atch: Forests snvfotric. i, Thls shailid be. rzdvuuscd within seven
s from the date of issl&Q clgarance g tel at teast in iwg-local newspapers that
sidlely clrol wated in the region of which one shall be in’ {he vémaclar lahguage af
sonsarmed ar n & oou\’ of the same should be forwarded to the Regional

mn laxm :

pifice.

3 fha Minfstry, fhe date of
e} amhontms “apdihg

. -Projscl wmontie»
fina ”'h,, closure anc ;
date of commend ng 1 }e L,‘mi d

Saal of "projeci:'f)y {
nmem work. :

l

&0, The Ministry may rwokca or susrzend the rlsaraﬂc&

ir-,unp!emeatzitipn- of any of the
apaova eoilitions is not sail s‘actmy a .

——
S —

u o The funma,(y ressrves’ *hc ""”ht 107 sllpL.ta.tL additional condmona if-found NELESTArY. The ,,/:,f O\ {
Gomnpany in & lime bounci roariner wWill finpt lement thesa condlllons : / ‘_HP N
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D

"-h’;"o'wed ntur-aila ur\dpr th» plovlsmns of the W :

70, The aahU\"E cchchtxcm wdl e ;
o P avemt@n & Control of Poliution) Act, 1974, he Alr (Prev avertion & Canlral of Pallution) [

: -%08‘) the Enviranpmenit (Protccﬂon) Act, 1988, Hazardous ‘Wastes: (Managammt -and Hant ﬁm'

wiles, 2 003 and the Pubhc {n‘_‘..fexncé} anbmxy Act 1991 aic:ng Wit meir amandmems

ruigs

Capy to-

1.7 Hw u anman CC‘ mal Pmllutlon Control Ficard
+ Nagar,: 1&3"110032 e

2 The whal"ﬂ i, W
Seotor- 111 altLak

4. The Chl af ol opal
Forgsls A SChanuabhe 1atpur, Bh:baneohwar 1

4. The &metmy, State Depariient of Epviroument, Govk, of Wesi Bsngal Koi ala.
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Water R Government of West Bengal
esources Investigation & Development Department

Office of the Geologist P
Geological Sub Division No.-1/A, $.W.L.D. FeNT. O
Adm' I . “r ge ' ,-//,0()/"-‘16\\‘\
inistrative Building (Ground Floor), / /fg4 k "«'7,5\
Daak Bunglow Road, Sarat Pally, /{ % ,/,':‘?44//44,, \\-.‘f;';\‘.
Midnapora — 721 101, Paschim Medinipur 2 By P2y ™ | |
Email: geolswidpsmidnapore@gmail.com \%}\ "5515/0& %/
' .‘ . "‘t\\ro\“\ ‘-‘-’u‘_’ﬂ’.‘_,& /."
Memo No. 87 Dated, Midnapore, the 03.06.2024 /7 C@ﬁ‘/
. o ,l .“"-\-_':':?.‘.‘,v-i'//
To

The Environmental Engineer & In Charge
Haldia Regional Office =
West Bengal Pollution Control Board

@5/% / ﬁ
Sub : Permission of bore wells of SWiD In favour of M/S Ramsarup Industries Limited.

Ref: Your letter vide memo no 135 -479-hl-ne-r/2023 dated 20-05-2024

Sir/ Madam

With reference to the above subject matter, and as per your letter vide Memo no 135 -429-hi-
ne-r/2023 dated 20.05.2024 regarding issuance of permission of ground water extraction { bore wells)
from the competent authority l.e DLA, Paschim Medinipur, the undersigned has been informed you that
a total of three nos of permission in tavour of Ramsarup Lohh Udyog (Unit of Ramsarup Industries
Limited) had already been issued to the company on 04.01.2010 by the competent authority {DLA,
paschim Medinipur).

This is for your kind information and thus obliged.
Thanking you.

Encl: 03 nos of Permitted codies Yours Faithfully

in favour of Ramsarup Lohh Udyog -

Unit of Ramsarup Industries Limited.

g;..;:,‘;m\m

Geologist
Geological Sub Division No.l/A
S.W.1.D., Paschim Medinipur
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OFFICE OF THE BOARDOF MUNICIPAL COUNCILI.ORS
' OQF THE KHARAGPUR MUNICIPALITY S
P.O: KHARAGPUR, DISTRICT: PASCHIM MEDINIPUR, PIN CODE-T2 1301
Phone No.: 03222-257080 7 258160, Fax No.:03222.255347 e-mark: emkgpmptyiagmail com

 Date: 1§a/b§é§§§;%zi

Memo. No.:. 135/ AW
To

8. Mondal /
Fovironmental Engineer &in-Charge G,
P.O-Barghhasipur.

* Dist-Purba Medinipur
pin-721657 | %

Raghunathchak.P.S-Bhawanipur, f\(m Q.,% A

Sub: -Source of water 10 be supplied to M'S Ramsarup Industries Limited.P.0-Rakhajungle P,
Kharagpur(1.).Dist-Paschim Medivipur, o

Doty Wour Tootter Won 2754000 e 02T Drared 10 007 3074
Sir/Madam.

This is to inform vou that we hase made an agroement to supply excess water up 0 a maximun of 2
M.GUDL o MYS. Ramsarup Industies Lunited. he watter ts obiained frons Kangsabuatl River through the
existing collector well or Kharagpur Mumcipanty situated at Keshapal,

* The water will be supplied as per terms and conditions as laid down in the said agreement.

Thanking You

Yours Faithfully

_ Chiirperson
Kharagpur Municipality

Fa e :
P U e

T e SO it
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— WEST BENGAL POLLUTION CONTROL BOARD

WEST BE"GM‘ L l F E (Department of Environment, Government of West Bengal)

Paribesh Bhawan, 104, Block — LA, Sector I, Bidhannagar

Wy / Lifestyle for Kolkata — 700 106, Ph. No.: 2202-3097/3096

h\ | /4 Environment Website: www.wbpcb.cov.in, Email: net.wbpcb-wb@bangla.gov.in
Memo No. -429-hl-nc-r/2023 (Part-I) Date: /07/2024

DIRECTION

WHEREAS, M/s. Ramsarup Industries Ltd. (hereinafter referred to as the industry) located at P.O.-
Rakhajungle, P.S. -Kharagpur (Local), Dist.-Paschim Medinipur, Pin-721301 is engaged in
manufacturing of sponge iron with production capacity of 12500 MT/month with captive power /pi«aﬁg.m
capacity of 12.5 MW. The unit has a Rotary Kiln of 500 TPD. p C}O

AND WHEREAS, the industry was inspected by.the West Bengal Pollution Control Boar { Qha‘eﬁﬁ&mw
referred tc as the State Board) official-on 17/05/2024 following a complaint received from Shri kdjkuﬂ{m}«

]

fr"

MiTR,q
Das, Vill.-Malancha, Dist.-Paschim Medinipur, Pin-721301 for 111ega11y starting operation of tl‘\ﬁ:i%aﬁ%&’ N, 5576 5 8

AND WHEREAS, the flue gas coming from the opera‘uonal DRI kiln (500 TPD) is passed th‘rqxf é\fter _

Burning Chambers (ABC) for completely burning out the Carbon Monoxide and sent to WHRB (ﬂ\‘l H)]c
produce maximum of 12.5 MW co-generation base captive power. After WHRB, rotary Kiln is providedwith==""

4 field ESP. After ESP, rotary kiln is provided with a stack of height 55 meters from G.L. There is also non-
combustion stack with sepqrate ESP (4 field) product house, product separator and charcoal feeder. Off gases.
generaied ot vovler discltarge and iniermediaw din were iaken dack o the ABC for proper combustion.

AND WHEREAS, it has been mentioned in the Environmental Clearance (EC) condition that 'total
requirement of the water shall not exceed 660 KLD and shall be met from Kharagpur Municipal water supply.
No ground water shall be drawn either for construction or operatlon of the plant.

AND WHEREAS, during inspection, the DRI kiln was found in operation however WHRB & ESP (Both)
was not in operation. Therefore, huge emission was observed as the hot off gases were being directly
discharged from ABC cap. Also, ‘ugitive emission was observed from the slip ring of DRI kiln and I bin
section. No opacity meter was connected at the stack of DRI kiln and online dlsp]ay board was also not
observed at the site.

AND WHEREAS, the representaive of the unit has mentioned that they have just initiated trial run of the
DRI kiln after getting Consent ta.Cperate from the State Board. The unit representative has also stated during
inspection, that the unit started its trial run ori 02.05.2024 and it will be continued with this condition +ili

14.06.2024. After that commercial production will be started from 1 5.06.2024.

AND WHEREAS, the unit has three (03) nos. Tube Wells for ground water abstraction in the name of M/s.
Ramsarup Lohh Udyog Ltd. Durir g inspection the unit could not produce permission from SWID for Tube
Wells in favour of M/s. Ramsarup Industries Ltd.

AND WHEREAS, the Consent to Opeiate of the unit is valid upto 28.02.2029.

AND WHEREAS, the industry was called for a hearing on 25.06.2024 at the Head office of the Board for
violation of environmental norms. The complainant was also requested to remain present in the hearing, but
nobody on behalf of the complainant-was present in the hearing. The representatives on behalf of the industry
appeared in the hearing and submiited that they have not yet started commercial production. They mentioned
that the said plant was taken through NCLT which has been closed since 2010 and after starting the
commissioning process, some technical problems was noticed. They took shut down the plant from
16.06.2024 to 22.06.2024 and after completing necessary rectification work, they again started the kiln and
CPP on 23.06.2024.

Pagelof2
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NOW THEREFORE, considering the above, MUs. Ramsarup Industries Ltd. located at P.O.-Rakhajungle,

P.S.-Kharagpur (Local), Dist.-Paschim Medinipur, Pin-721301 is hereby directed as follows during operation
of the plant:-

1. That, the industry shall zlways operate its DRI kiln with WHRB and ESP.

2. That, the industry shall utilize dolochar generated from the kiln in AFBC boiler for generation of
power.

3. That, the industry shall submit a copy of an agreement with Kharagpur Municipality regarding use of
surface water.

4. That, the industry shall take permission from SWID, West Bengal in favour of M/s. Ramsarup
Industries Ltd for all of its existing bore wells and submit the same to the State Board.

5. That, the industry shall cevelop adequate green belt inside the plant.premises. .

6. That, the industry shall nstall opacity meter with the stack of DRI kiln with installation of online
display board at the gate >f the plant.

7. That, the industry shall strictly comply with all the conditions as laid down in Environmental
Clearance, Consent to Es:ablish and Consent to Operate.

The Environmental Engineer & in-charge, Haldia Regional Office of the State Board is requested to keep a

strict vigil on the industry. If the ndustry is found to be non-complying with the Board’s direction, the Board
will take strict regulatory action z gainst the industry

This direction is issued in exerc se of the powers conferred under the provision of Section 33A of Water
(Prevention & Control of Pollution) Act, 1974, Seciion 31A of Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and Rules made thereunder.

By Order,

Sd/-
Officer-on-Special Duty
(Operation & Execution)
West Bengal Pollution Control Board

Memo No. F0$% L 4 /\ -429-hl-nc-1/2023 (Part-I) Date: - 09 /07/2024
Copy forwarded for information and necessary action to:-

1. M/s. Ramsarup Industrics Ltd., P.O.-Rakhajungle, P.S.-Kharagpui(Local), Dist.-Paschim
Medinipur, Pin-721301 i

2. The Chief Engineer, Planring & EIM Cell, WBPCB

& The Senior Law Officer, WBPCB |
4. The Environmental Engineer & In-charge, Haldia Regional Office, WBPCB = *~
5. T.A. to the Member Secreiary, WBPCB
6. P.A.to the Chairman, WBPCB
7. Shri Rajkumar Das, Vill.-Malancha, Dist.-Paschim Medinipur, Pin-721301
8. Technical Cell, WBPCB for updating the website '
9. Environment Officer- Communication, WBPCB — for circulation through float file
10 Guard file of O & E Cell

Ofﬁcer—%cial Duty

(Operation & Execution)
West Bengal Pollution Control Board

Page 2 of 2
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 188/2023/EZ

RAJKUMAR DAS

........ APPLICANT(S)
VERSUS

MINISTRY CF ENVIRONMENT, FOREST &
CLIMATE CHANGE & ORS.

........ RESPONDENT(S)

ADDITIONAL AFFIDAVIT FILED BY THE WEST
BENGAL POLLUTION CONTROL BOARD.

SIBOJYOTI CHAKRABARTI
ADVOCATE



